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INTRODUCTION

L the Chairman of the Standing Committee on Urban and Rural 
Development {1999-2000) having been authorised by the Committee to 
Su b m it the Report on th e ir  behalf, present the Eleventh Report on 
Demand for Grants (2000-3001) of the Ministry of Rural Development 
(Department of Drinking Water Supply).

2. Demand for Grants have been examined by the Committee under 
Rule 33lE(l)(a) of the Rules of Procedure and Conduct of Business in 
Lok Sabha.

3. The Committee took evidence of the representatives of the 
Ministry of Rural Development (Department of Drinking Water Supply) 
on the 22nd March, 2000.

4. The Report was considered and adopted by the Committee at 
their sitting held on the 5th April, 2000.

5. The Committee wish to express their thanks to the Ministry of 
Rural Development (Department of Drinking Water Supply) for placing 
before them the requisite material in connection with the examination 
of the subject. The Committee wish to express their thanks to the 
officers of the Ministry of Rural Areas and Employment who appeared 
before the Committee and placed their considered views.

6. They would also like to place on record their sense of deep 
appreciation for the invaluable assistance rendered to them by the 
officials of the Lok Sabha Secretariat attached to the Committee.

N ew Delhi; ANANT GANGARAM GEETE,
IS April, 2000 
29 Chaika, 1922 (Saka)

Chairmen, 
Standing Committee on 

Urban and Rural Development



CHAPTER I 

REPORT 

INTRODUCTORY

1.1 The Ministry of Rural Development consists of three 
Departments (t) Department of Rural Development; <ii) Department of 
Land Resources and (iii) Department of Drinking Water Supply.

1.2 In order to give focussed attention towards the objective of 
providing potable drinking water to all the villages, a separate 
Department for Drinking Water Supply has been created w.e.f, October, 
1999. The provision of drinking water supply and extension of 
sanitation facilities bo the rural poor are the main components of the 
activities of this Department

1-3 The Department of Drinking Water Supply implements the 
following important programmes:

1. Accelerated Rural Water Supply Programme (ARWSP); and

2. Central Rural Sanitation Programme (CRSP)

1-4 The overall Demand for Grants of the Department for 2000­
2001 is for Rs* 2101,29 crore.

1.5 The Demand for Grants of the Department is presented to 
Parliament under Demand No. 72.

1.6 The detailed Demand for Grants of the Department was laid 
in Lok Sabha on the 9th March 2000­

1.7 In the present Report, Committee have examined the
implementation ol centrally sponsored schemes/programmes viz. 
(I) Accelerated Rural Water Supply Programme, and (U) Central Rural 
Sanitation programme in the context of the budgetary allocation for 
the year 2000-2001.



CHAPTER II

AN OVERALL ANALYSIS OF DEMAND FOR GRANTS FOR THE 
YEAR 2000-2001 OF THE DEPARTMENT OF 

DRINKING WATER SUPPLY (MINISTRY 
OF RURAL DEVELOPMENT)

Objective for creating a separate Department of Drinking Water 
Supply

2.1 Rural water supply and sanitation were earlier parts of the 
Department of Rural Development. Now a separate Department to 
deal with these areas has been created. When asked about the objectives 
for creating a separate Department, it has been submitted in the written 
replies furnished by the Government that the National Agenda for 
Governance of the Government of India envisages availability of potable 
drinking water to all villages in the next five years. In order to give 
focussed attention towards the laudable objective, the Department of 
Drinking Water Supply has been newly created in the Ministry of 
Rural Development.

2.2 The Committee hope that with the creation of a separate 
Department of Drinking Water Supply, more focussed attention 
would be given to achieving the target of making available potable 
drinking water to all habitations and schools within the time-frame 
of five years {2000*21X15) stipulated in the National Agenda for 
Governance. To this end, the Committee urge—

■ high-level political coordination between the Centre and 
the States to achieve the time-bound target in an area 
which falls primarily within the competence of the States;

• entrusting the fundamental responsibility of planning and 
implementation of Ihe programmes of the Department to 
the Panchyat Raj Institutions; and

• the provisions of adequate funds on a priority basis to 
achieve the social right of all citizens to potable drinking 
water in accordance with the Directive Principles of State 
Policy.



White appreciating the importance being attached by the 
Government, to the supply of drinking water, the Committee feel 
that the Central Rural Sanitation Programme is no less important 
than the drinking water supply. They therefore, recommend that the 
said programme should also be given due importance and efforts 
made to make it a succe».

Comparative position ai (he outlay during 8th and 9th Plan

2.3 The Comparative position of the outlay of the schemes/ 
programmes of the Department i.e. Accelerated Rural Water Supply 
Programme (ARWSP) and Rural Sanitation Programme during 8th Plan 
(outlay sanctioned and expenditure made) and 9th Plan (outlay 
proposed and sanctioned, BE 1996-99, RE 1998-99, Actuals 1998-99 BE 
1999-2000 and BE 2000-2001) under Plan and Non-Plan heads are given 
at Appendices I and II respectively,

Drinking Water Supply 

The overall scenario of coverage of habitations

2.4 The status of coverage of habitations as on 1,4.1999 is as given 
beiow:

Type of coverage No. of habitations 
(as on 1.4.1999)

Not covered (NC) 34460

Partially covered (PC) 232887

Fully covered (FC) 1163196

Total 1430543

Drinking water supply to rural schools

2.5 As per the data furnished by the Government, the total number 
of rural primary and upper primary schools in the country is 6,36,827 
out of which 2,85,438 have drinking water facility. There are about 
3 lakh schools which are yet to be provided with drinking water 
facilities. It is proposed to provide drinking water facilities to 
approximately 1.5 lakh schools in the next five years in the ARWSP. 
The Eleventh Finance Commission has been requested to consider 
devolution of funds to Panchayati Raj Institutions (PRIs) to provide 
drinking water facilities to the remaining schools.



Planning on the part of the Government to cover all NC and PC 
habitations

2.6 The National Agenda for Governance of the Government of 
India envisages availability of potable drinking water to all the villages 
in the next five years. As regards the planning of the Government to 
achieve the said laudable objective, it has been submitted in the written 
replies that all State Governments have been requested to prepare 
Action Plans clearly indicating the total requirement of funds year- 
wise to achieve the said laudable objective. Action plans prepared by 
25 States/UT Governments have been received,

2.7 Comprehensive Action Plans from Bihar, Orissa, Manipur and 
the UTs of A&N Islands, Lakshadweep, Chandigarh and Daman and 
Diu have not been received so far. According to the information 
received till date approximately Rs. 11063.45 crore would be required 
as Central share with at least equal matching share from the State 
Governments to provide for the remaining not covered and partially 
covered habitations with drinking water facilities during next five years. 
It has been further stated that as per the rough estimates, Rs. 14,500 
crore would be required during the period 1999-2004 for full coverage 
of NC and PC habitations alone. Besides this, additional funds would 
be required to tackle the problems of water quality and sustainability.

2.8 As per para 2.9.2 Qi the guidelines, the States/UTs shall prepare 
annual action plans six months before the commencement of the 
financial year. TVnis fpr the year 2000-2001, the State Government were 
required to finalise their annual plan by October, 1999, When asked 
whether States/UTs have furnished their annual plan by October, 1999 
as stipulated in the guidelines it has been submitted in the written 
reply that none of the States submitted annual plan by October, 1999. 
It has further been submitted by the Government that action plan of 
most of the States would be finalised by the end of May, 2000.

2.9 Proposal by the Ministry and the allocation made by the 
Planning Commission

Rs. in ctore

Bth Plan outlay
Expenditure incurred
Proposed outlay during 9th Plan

Outlay as agreed by the Planning Commission

5100.00
4142.71

18000.00
8150.00



Year Proposal by the Ministry Provided by the 
Planning Commission

1997-98 4427.00 130100

1998-99 3000.00 162700

1999-2000 3000.00 1800.00

2000-2001 300000 1960,00
(provisional)

2-10 The Secretary during evidence stated that the remaining 
habitations to be covered in the country are in the difficult areas, 
which need more allocation. When asked about the number of 
uncovered habitations in difficult terrains in the country at present 
and how many are proposed to be covered during 2000-2001, it has 
been submitted by the Department that the details regarding the exact 
nature of the habitation-wise terrain in respect of the remaining not 
covered and partially covered habitations are not being maintained at 
the Central leveL

£.11 The Committee, when informed that out of 14,30,543 
habitations, only 2,67,347 habitation* i,r, around 10.6% of the total 
habitations remained PC or NC, are sceptical about the structuring 
of the data in this regard, especially when a large number of FC 
habitations re-emerge as NC habitations for want of continued 
sustenance. In case if all these FC habitations that re-emerge as NC 
habitations for want of sustenance are also included in the data 
relating to PC and NC habitations, then the data relating to the 
number of NC and PC habitations would have been higher showing 
a dismal performance of the Government. The Committee therefore 
feel that there should be a realistic assessment of PC and NC 
habitations, keeping in mind the number of FC habitations 
reemerging as NC habitations, so that physical and financial targets 
are properly planned for achieving the objective of the Government,

2.12 The Committee are constrained to note the position of 
drinking water in rural schools. It is really pathetic to find that 
even after more than 52 years of independence more than 50% of 
rural schools do not have access to drinking water. While noting 
that 30,000 schools have been planned to be covered during 2000­
2001, they recommend that all efforts should be made to achieve the 
targets with in stipulated time.



2.13 While noting the objective of the Government to cover all 
PC and NC habitations in the rural areas in the country during the 
next five years, the Committee have their own doubts about 
achievement of the objective in view of Lhe fact that just 50% of 
what the Government had asked for has been sanctioned by the 
Planning Commission in the 9th Plan. Further even after passing of 
nearly one year since the National Agenda for Governance was put 
into operation, the Government are yet to receive the comprehensive 
action plans from some of the State Governments. Further none of 
the State Governments furnished their annual action plans by 
October, 1999 as stipulated in the guidelines, this wasting at least a 
sixth of the financial year, MIM-Iflffl, The Committee would, therefore, 
like to be apprised of the details of those States/UTs which did not 
furnish the annual plans as stipulated in the guidelines. It is 
astonishing to note that the Government till dale do not have the 
extensive details regarding the exact nature of the habitation-wise 
terrain in respect of NC and PC habitations. The Committee fail to 
understand how the estimates about the required allocation are being 
proposed without knowing the exact scenario. The Committee 
therefore urge that the Government should urgently furnish the State­
wide details relating to NC and PC habitations.

2.14 The Committee feel that the full coverage of all habitations 
and schools in rural areas in country within the next 5 years through 
the ARWSP and MNP programmes is a highly target-oriented 
programme which should neither further wail nor lag behind for 
was to sufficient outlay. The Committee therefore, strongly 
recommcnd that through high level, concerted coordination between 
he Government and the Planning Commission, the outlay under 
ARWSP and MNP should be enhanced adequately so as to achieve 
the laudable objectives.

2.15 The Government and the Planning Commission should 
urgently consider at the highest possible Level, in consultation with 
high-level State authorities, the exponential increases in financial 
allocations and disbursements required to attain the drinking water 
goals of the National Agenda for Governance, and the political and 
administrative steps-that need to be taken, including the key question 
of the empowerment of the Panchayats in this regard, as provided 
for the Constitution, in this context the role of the Gram Sabhas



needs specific attention, with the role of the Gram Sabha® in Fifth 
Schedule Anas being defined in terms of the provisions of the 
Panchayats (Extension to Scheduled Areas) Act, 1996 passed by 
Parliament. The Department should also coordinate with the Ministry 
of Human Resource Development (Department of Women and Child 
Development) the responsibilities which could be entrusted to the 
Gram Mahila Sabhas set up under the Indira Mahila Yojana. 
Moreover, the disturbingly low priority being given to rain water 
conservation, including traditional methods of water conservation, 
as well as the miniscule expenditure being incurred on this vital 
matter, needs urgent high-level review.

Lump-sum provision for the benefit of the North-Eastern Region 
and Sikkim

116 As per Ministry of Finance instructions, 10% of the total outlay 
of the Department has been taken out from each scheme which 
amounts to Rs. 210 crone and shown separately in the budget under 
Head 2552. When asked whether any separate guidelines have been 
issued for this purpose, it has been clarified by the Government that 
no such separate guidelines have been issued. The allocated funds 
would be released to North-Eastern States and Sikkim as per the 
approved allocation criteria for implementation of Rural Water Supply 
Scheme in accordance with the existing guidelines for implementation 
of Rural Water Supply Programme.

2.17 When asked whether the said lump-sum provision would be 
non-lapsable, it has been stated in the written note that Planning 
Commission b being consulted and the required information would 
be furnished as soon as it is finalised.

2.18 The Committee appreciate the steps taken by the 
Government to provide 10% of the total allocation of the Department 
to the North-Bastern States and Sikkim. They hope that the 
modalities of allocating the outlay would be finalised in consultation 
with the Planning Commission expeditiously and the Committee 
apprised accordingly. It is further desired that the Government should 
review the absorption capacity of th* North-Eastern States so as to 
ensure 100% utilisation of the scarce resources.



Minimum Needs Programme (MNP) and Rajiv Gandhi National 
Drinking Water Mission (RGNDWM)

2.19 When asked about the relations between the ARWSP, MNP 
and RGNDWM, it has been stated by the Government that the National 
Drinking Water Mission, later renamed as Rajiv Gandhi National 
Drinking Water Mission (RGNDWM), was introduced as one of the 
Societal Mission in 1986 in order to provide drinking water to all 
rural habitations.

2.20 The Government have also informed that ARWSP is being 
implemented through RGNDWM for which funds are provided to the 
States for supplementing their efforts in providing drinking water 
facilities to rural habitations.

2.21 According to Government, Minimum Needs programme (MNP) 
is a State Sector Programme for which the Planning Commission 
allocates funds to each State for implementing certain programmes, 
including provision of drinking water facilities.

2.22 When asked about the new Pradhan Mantri Gramodaya 
Yojana, it was submitted that it envisages, provision of additional 
central assistance (ACA) to the States for implementation of various 
activities including drinking water supply. The modalities are being 
finalised by the Planning Commission.

2.23 When asked about the justification of Mission when a separate 
Department of Drinking Water Supply has been created, it has been 
stated that as per the Ministry of Finance OM No. 10(4)-E(coord.)/85 
dated 8.6.1988, the Mission Director has financial and administrative 
powers as delegated to the head of the department, so as to ensure 
speedy, effective and focussed attention on the implementation of the 
Rural Water Supply Programme. All necessary policy initiatives are 
proposed by the Mission for ensuring access to drinking water to all 
rural habitations in the country.

2.24 When asked about the logic of monitoring two programmes 
ARWSP and MNP, when the funds are given for both from the Central 
sector, it has been stated that the ARWSP funds are to be spent for 
providing drinking water facilities in rural habitations as per the 
guidelines for implementation of rural water supply programme. As 
such State Governments are not supposed to spend ARWSP funds for 
establishment activities. States meet their establishment expenditure on 
implementation of Rural Water Supply Programme from their own 
resources.

Accelerated Rural Water Supply Programme (ARWSP)



2.25 When asked about the details of the main technological or 
managerial insights attributable to RGNDWM, it has been submitted 
by the Government that technical expertise on water supply sector 
especially on sustainability and quality issues is available in the 
Mission, which helps in policy formulation, strategies for 
implementation and evaluation of programme in the sector.

2.26 For achieving the single objective of providing drinking 
water to rural areas, the Committee feel that the operation of a 
plethora of schemes is chaotic as well as create a situation where 
monitoring becomes difficult. They therefore disfavour the operation 
of multiple schemes like ARWSP, MNP of the Department and 
PMGY of Planning Commission. The Committee strongly recommend 
that the allocation under the different schemes/programmes should 
be brought under one scheme/programme keeping in view the fact 
that a separate Department to deal with the problem of drinking 
water supply has already been created. The Committee are concerned 
at the apparent confusion over the precise relationship between the 
RGNDWM and the newly-created Department. They recommend that 
the relationship be clarified in terms of the "mode" established for 
societal mission in 1986 and the administrative/financial 
responsibilities which now devolve on the new Department. The 
Committee regret that, despite having been requested to do so, the 
Department has not been able to furnish any information about the 
technological and managerial insights attributable to RGNDWM, and 
suggest that these be taken into consideration in defining the role 
of the Mission and its relationship to the Department.

Accelerated Rural Water Supply Programme (ARWSP) Central 
Sector and Minimum Needs Programme — Expenditure Position

Details regarding the annual allocation, the expenditure at the 
Central level and the expenditure reported by the States/UTs are given 
below:—

(Rs. in crore)
Year Allocation Expenditure by 

the Ministry
Expenditure reported 

by the States/UTs 
implementing 

agencies

1997-98 1302.00 1299.91 1676.44
1998-99' 1612.00 1610.64 1893.58
1999-2000 1800.00 1222.23 1057.54*
‘Provisional.



Details regarding the annual targets and achievements in respect 
of coverage of habitations and population are as under:—

Year Target (AHWSP+MNF) AchievtttUtfits (AKWSP+MNP)

No. of villages/ 
habitations

Population 
(In laldi)

Villa gffi/habititions 
Covwed

Population 
benefited 
(in lakh)

1997-98 99613 302.786 116994 366.15

1998-99 10492 357.470 112933 345,27

1999-2000 90061 319.985 37541* 130.28*
43476**

—

* Provisional
“  updated s i p «  the biformahon received upto 2£th Minch, 2000

2,27 The statement showing expenditure and coverage of habitations 
under Rural Water Supply has been given at Appendix III.

2.2S The Committee observe from the data given above and in 
Appendix III;

* there has been a drastic fall of nearly Rs. 600 enure 
between 1998-99 and 199*2000 on expenditure reported 
by States/UTs and implementing agencies;

* the number of habitations covered has shrunk by more 
that half, from 1.13 lakh in 1996-99 to 0,43 lakh 
(provisional) ki 1999-2000;

* this has resulted in a dramatic decrease in the annual 
percentage growth of physical achievement from over 9 
per cent and S per cent respectively in the previous two 
yean to just over 3 per cent in the last financial year;

* that it took 13 years for the ratio of financial to physical 
achievement to double from 1986 to 1999, whereas in a 
single year, 1999-2000, the ratio has more than doubled,

2.29 The Committee desire that the implications of these serious 
shortfalls be carefully assessed by the Government and corrective 
action taken urgently. Equally, it is essential that a scientific State* 
wise/distridt-wise survey be made of 'private water sources with 
accessibility to the public', to ensure that this newly included sources 
is properly estimated and fully tapped.



(Ks. in crore)

1998-99 221-82

1999-2000 355.15

2.30 It has been admitted by the Government in their written note 
that funds released during the last quarter of the year is one of the 
reasons for huge unspent balances in some States/UTs.

231 The Committee take serious note of the reduction in targets 
during 1999-2000 and further drastic decline in the achievement as 
compared to previous two years. The Committee feel that the under­
utilisation of outlay and slippage in targets are the major reasons 
for getting the leseer allocation from the Planning Commission. They 
therefore, recommend that the Government should take necessary 
corrective steps to ensure 100% utilisation of funds and achievement 
of the set target*. Further the Committee are concerned over the 
mechanism of implementing the scheme whereby substantial funds 
are earmarked at the fag end of the year simply to inflate the data 
resulting in huge unspent balances. It is desired that the Government 
should endeavour to ensure that (he funds are released by the Centre 
to States and by States to the implementing agencies in a phased 
manner throughout the year.

State/UT-wise position of Fioancial Achievement 

199B-99

2-32 The statement showing the position during 1998-99 of Financial 
Achievement has been given at Appendix !V It could be seen there from 
that under MNP while 92,05% allocation has been shown as 
expenditure, in State like Kerala, Nagaland, Punjab, D&N Haveli the 
expenditure position is very poor. Further under ARWSP, over-all 
95.06% of funds have been shown as the expenditure, however, in 
Arunachal Pradesh, Assam, Bihar, Goa, J&K, Manipur, Nagaland, Punjab 
and D&N Haveli, there is huge under-spending,

1999-2DOO

2.33 The statement showing the position of Financial Achievement 
during 1999-2000 is given at Appendix V.

The position of Opening BiU nces



12

2.34 While under ARWSP, 96.06% of the allocation has been shown 
as expenditure under MNF, the percentage of expenditure is only 
5225%. In 16 States/UTs, the position of expenditure is lesser than 
50% under ARWSP Under MNF the position of expenditure is lesser 
than 50% in 17 States/UTs.

2.35 In the following States/UTs, though allocation has been made 
no releases have been made during the year*

Bihar, Goa, Manipur, A&N Islands, D&N Haveli, Daman and Diu 
and Lakshadweep.

In the case of Delhi neither any allocation has been made nor any 
fund released as alf the habitations are reported to have been covered.

2.36 When as Wed about the reasons for under-utilisation in ARWSP 
and MNP during 1998-99 and 1999-2000, a general reply has been 
furnished stating (hat the remaining uncovered habitation® in most of 
the States are located in difficult areas like hilly terrain, desert areas, 
etc, and as such, ihe time taken for implementation of the schemes is 
comparatively high and the utilisation of funds will be low. The low 
achievement is also due to civil disturbances and late release oi funds 
by the respective State Finance Departments,

2-37 It has further been stated in the written note that Union 
Territories like A&N Islands, DfcN Haveli, Daman and Diu and 
Lakshadweep, are not availing ARWSP funds as they meet their 
expenditure for rural water supply activities from their own resources.

2 .3 8  As per the information f u r n is h e d  by the respective 
Governments, the status of coverage of rural habitations with drinking 
water facilities in the above UTs as on 01.04.1999 is as under:

UTs Not covered 
HabiidticfR

Partially
Covered

Habitations

Fully Covered 
Habitations

Total number 
of Habitation*

A&N Islands 11 06 487 504

D&N Haveli 128 190 190 516

Daman & Diu 00 01 28 29

Lakshadweep 00 10 00 10

Delhi 00 00 200 200



2.39 As per the information furnished by the Government of NCT 
of Delhi, all the rural habitations have been covered with drinking 
water facilities. As such, no allocation was made for Delhi. Moreover, 
Government of NCT of Delhi has not been drawing the ARWSP funds 
during the previous years as they meet their expenditure for rural 
water supply activities from, their own resources.

2.40 The Committee are not inclined to accept the vague reply 
furnished by the Government when asked about the under-utilisation 
of ARWSP and MNP outlay in various States/UTs during 1998-99 
and 1999-2000. They feel that without analysing the position State/ 
UT-wise, the Department has tried to furnish a general reply. The 
Committee take serious view of the attitude of the Government in 
taking action on the observations made by them. The Committee 
desire that the Government should critically analyse the position in 
each State/UT in regard to unspent funds and take corrective steps 
to ensure 100% utilisation of funds.

2.41 It is noted with surprise that Union Territories of A&N 
Islands, D&N Haveli, Daman and Diu, Lakhadweep are not availing 
of ARWSP funds, inspite of the fact that NC/PC habitations still 
exist in said UTs. The Committee urge that such UTs should be 
requested to avail of ARWSP funds so that all NC and PC habitations 
in the UTs are fully covered at the earliest.

2.42 As regards Delhi, the committee would like that some outlay 
under ARWSP should be earmarked for maintenance and quality 
related problem etc., as these are also components of ARWSP, though 
coverage of habitations in Delhi has been completed.

Review of the revised guidelines for implementation of Rural 
Water Supply Programme

Pilot projects prepared as per the new guidelines

2.43 As per the new policy initiatives taken by the Government, 
the Cabinet approved that 20% of the annual outlay under ARWSP be 
earmarked for providing incentives to States which implement projects 
to institutionalise community based rural water supply systems by 
incorporating the following three basic principles for ensuring people's 
participation:

t . — adoption of a demand-driven responsive and adaptable 
approach based on empowerment of villagers to ensure their 
full participation in the project through a decision making 
role in the choice of scheme design, control of finances and 
management arrangements;



— shifting role of Government from direct service delivery to 
that the planning, policy formulation, monitoring and 
evaluation and partial financial support.

— partial cost sharing either in cash or kind or both and 100% 
responsibility of Operations and Maintenance by end-users.

2.44 Accordingly 58 districts have been identified by the State
Governments for implementation of the pilot project, the names of 
which are given at Appendix VL During the current year (1999-2000), 
20% of outlay for EWS Programme was earmarked for the sector reform 
pilot projects, So far 43 pilot projects have been approved and 
sanctioned by the National Scheme Sanctioning Committee for 
implementation. First instalment in respect of 31 of these projects 
amounting to Rs, 21779.47 lakh has been released during 1999-2000 till 
24.3.2000. The amount released is only 30% of the Government of 
India Shane of the approved cost and subsequent instalments will be 
released depending upon the progress made,

2.45 The Committee find that as per the revised guidelines 20%
allocation is being made to 58 district* i.e. around 10% of the total 
districts. They are concerned to note that 90% of the districts are 
being deprived of their share of allocation by the new initiatives 
taken by the Government. The Committee are not inclined to accept 
the revised norms and would like that the criteria of allocation of 
the outlay should be same for all the districts and no district should 
be favoured at the cost of the other district,

2.46 The Committee are not moved by the argument of the
Government th a t loading all O&M costs on the Panchayats is the
optimal way of ensuring community participation in the maintenance 
of drinking w ateT assets. The Government do not appear to have 
taken into account the glaring variations in the financial allotments 
to Panchayats as between different States nor to the continuing 
parlous S ta te  of panchayat finances notwithstanding the directives 
of the Tenth Finance Commission or the recommendations of the 
State Finance Commission. Until the Constitutional obligation of 
ensuring the "sound finances" of the Panchayats is met in adequate 
measure, the Panchayats w ill  not be able to operate and maintain 
drinking water facilities at the level which will give "satisfaction* 
to all categories of users—which is the fundamental assumption 
behind this scheme* The end result of loading the entire financial



responsibility for O&M on users/Panchayats could be that the better- 
off will be better provided for and the worse-off will be neglected, 
or even abandoned. This is unacceptable. The Committee urge the 
Government to reconsider this matter to ensure that the proposed 
pilot projects are successfully implemented with a view to ensuring 
the rapid extension of the scheme to all districts. Moreover, it is the 
right and responsibility of the Government to establish criteria for 
the identification of districts for pilot projects. The Committee regret 
the voluntary abnegation of responsibility for this by the 
Government. Finally, it is the responsibility of the Government to 
sensitize external agencies to the need for providing local inputs in 
project formulation and the implementation of their "shelf of 
projects" and the imperative of rooting their proposed institutional 
set-up in the Constitutional scheme of elected local self-Govemment.

Dual Policy for Supply of Water

2.47 The Secretary during the course of oral evidence stated that 
as per the new policy initiatives there will be dual water policy, i.e. 
for drinking and cooking treated water will be available, rest will be 
untreated. The existing norms of supply of drinking water is 40 liters 
of safe drinking water per capita per day (lpcd) for human beings.

2.48 The breakup of norm of 40 lpcd is as follows:

Purpose Quantity (Lpcd)

Drinking 3

Cooking 5

Bathing 15

Washing utensils and house 7

Ablution 10

Accordingly, the requirement of non-treated water for other than 
drinking and cooking purposes works out to about 32 lpcd.

2.49 While appreciating the said dual policy for supply of water 
to rural habitations, the Committee would like that suitable 
guidelines should be issued to the State Governments to adhere to 
the norms fixed for the purpose and to ensure the quality of water 
to be supplied for drinking and cooking purposes.
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habitations u t  coveted, there u t  problems of maintenance of aueto, 
sustainability of water sources, quality aspect, R&D, etc. for which 
a lot of funds are required. The Committee also have their own 
doubts on the success of the experience of maintenance by 
community on payment basis In each district In the cue of 
Panchayats looking after maintenance, the capacity building of 
Panchayats 'specifically their financial capacity1 is the main issue 
which needs to be addressed. Keeping in view the above 
considerations, the Committee feel that the guidelines needs a review.

Incentive to better performing States

255 As per Para No. 2-10.11 of the revised guidelines, the unutilised 
fund under ARWSP, due to non-drawl/non-utilisation of the allocated 
amount by any State Government will be redistributed to the better 
performing Sates, towards the end of the financial year, as per the 
allocation criteria.

236 When asked about the steps taken by the Government to 
motivate the poor performing States it has been stated that under the 
Constitution drinking wafer supply is a State subject and the Central 
Government only supplements their efforts by providing assistance 
under the Centrally sponsored Accelerated Rural Water Supply 
Programme (ARWSP). Accordingly, the States are expected to provide 
safe drinking water facilities to c o v e t  the entire rural population of 
the respective States with the funds provided to them for the purpose 
through MNP and ARWSP. However, the Central Government through 
constant interaction tries to enable the poor performing States to 
perform better

2.57 While appreciating the policy of providing incentive to States 
performing better, the Committee are not able to accept the logic 
that providing drinking water supply Is a State subject and the 
responsibility of motivating poorly performing States does not lie 
with the Central Government. The Committee are of the view that 
providing drinking water is equally the responsibility of the Central 
Government, that is why it has been given priority in the National 
Agenda for Governance. In view of it, the Committee fed that Central 
Government should take necessary steps to persuade and motivate 
the poorly performing States/UTs to consider the provision of safe 
drinking water to rural m u w  v  their responsibility and to cooperate 
in the Central Sector schemes being operated for the purpose.



Rale of Panchayats in the implementation of Drinking Water 
Programme

2.58 As per Para 3,8 of the revised guidelines PHEDs/Boards am 
the primary executing agencies for commissioning water supply 
schemes at the State level. Further, as per the new polity 100% sharing 
of O&M cost is to be made by (he users. In (he 'Foreword' to the 
guidelines it has been mentioned that with the introduction of the 
Panchayati Raj System under the Constitutional 73rd Amendment Act, 
1992, the assets and the responsibility for operation and maintenance 
need to be transferred to the local Panchayats for effective repair and 
maintenance of the rural water supply schemes. When asked the 
reasons for referring only to maintenance of rural assets in the 
foreword to the guidelines and not to the provision of drinking water 
as a whole, it has been admitted by the Government that it could 
have been more suitably worded. Further, it has been mentioned that 
as per Article 243G of the Constitution, the Legislature of a State may, 
by law, endow the Panchayats with such powers and authority as 
may be necessary to enable them to function as institutions of S e lf ­

Government and such law may contain provisions for the devolution 
of powers and responsibilities upon Panchayats at the appropriate level, 
subject to such conditions as may be specified therein, with respect to
— (a) the preparation of plans for economic development and social 
justice, and (b) the implementation of schemes for economic 
development and social justice as may be entrusted to them including 
those in relation to the matters listed in the Eleventh Schedule which, 
iTiter-alifi, includes drinking water and maintenance of community 
assets. As such, the responsibility of endowing the above-mentioned 
powers with the Panchayats is with the State Governments.

Community participation in the role of Panchayats in the 
implementation of Drinking Water Programme

2,59 When asked why the institutionalisation of community 
participation being diverted from the elected bodies it has been clarified 
by the Government in the written note (hat the institutionalisation of 
community participation has not been divorced from the elected local 
bodies. It has never been the intention of the Government to 
underestimate or ignore the potential of the Panchayati Raj system in 
the matter of providing drinking water to the rural population. 
Although, Constitution provides for entrusting the responsibility of



Drinking Water and Maintenance of Community Assets, many States 
are yet to transfer these responsibilities to the Panchayats. It is in this 
context that flexibility has been provided for in the guidelines for 
involving community in the implementation of sector reform projects. 
Para 8.2.1.C (as amended) of the guidelines for implementation of Rural 
Water Supply Programme allows the States to constitute District Water 
and Sanitation Committees (DWSC) within the Zilla Parishad. The 
ultimate aim of the Department of Drinking Water Supply is to hand 
over the activities related to planning, implementation, O&M and 
replacement of the various rural water supply schemes to the elected 
local bodies. The present guidelines aim to initiate steps to strengthen 
the rural community to equip themselves to accept the above 
responsibilities and make use of the Sector Reforms initiatives for 
the purpose of demonstrating to the Panchayati Raj Institutions 
how community participation can be practically institutionalised. 
The experience gained during the implementation of sector reform 
projects in the 58 pilot districts will be subsequently expanded to all 
the districts.

2.60 The guidelines indicate that the Governing Body of WATSAN 
Mission shall be headed by Chairman of Zilla Parishad/Chairman, 
DRDA/Chairman, District Planning Committee. Chairman of the 
Standing Committees of Zilla Parishad would also be the members of 
the WATSAN Mission.

2.61 The basic purpose of consulting Gram Sabha is to involve the 
community in decision making in matter affecting their lives. Under 
Sector Refonns, the decisions are to be taken by the community 
themselves. The Fifth Schedule Areas are Tribal Areas, whereas the 
guidelines are for the entire country.

2.62 The Committee find that although it has been accepted by 
the Government that their ultimate aim is to hand over the activities 
related to planning, implementation, O&M etc. to the Panchayat/ 
legally authorised local authorities, yet the Government appear to 
be hesitant over using their full persuasive powers to urge State 
Governments at the highest possible level to devolve to the 
Panchayats/legally authorised local authorities the required finances 
and executive powers, authority and responsibility to fulfill the high 
duty which ought to be vested in the Panchayats of ensuring drinking



water facilities for all at the required level of quality, operation and 
maintenance, as a social right of *U action* of sodety and every 
citizen's essential entitlement It Is noted that water supply 
programme in 100% Centrally Sponsored Programme and i« being 
implemented by the States as per the guidelines prepared by die 
Central Government In this context the Committee fall to understand 
why the responsibility of implementing and Q*M etc. has not been 
given to Fanchayat* in the guidelines as per the Constitutional 
provision*, in view of it  it is recommended that the guidelines 
should be suitably amended whereby the responsibility of 
implementing Drinking Water Supply Programme and O&M etc. is 
directly provided to Pftnchayata/Iegally authorised local authorities 
and the money is also directly released to Panchayats.

Quality Problem

2.63 As per the written note the Government data with regard to 
the quality problem in rural water sector is as below:__

Type of problem Affected habitations Affected population

Fluoride 30845 66 million

Arsenic 3111 53 lakh

Arsenic related akin 
manifestations

— 2 lakh

Iron 61H2

Brackishness 34478 —

2.64 During the course of oral evidence the Secretary informed the
Committee that out of 14,30,000 habitations, more than 1,30,000 
habitations have become quality affected due to fluoride content 
brackishness etc. '

The Outlay earmarked for Quality Problem

2.65 As per the written replies, States can utilise 20% of the annual 
allocation under ARWSP for tackling the quality related problems.



Water Treatment Plante in the Country

2.66 The information regarding the number of water treatment
plants installed in the country is as under.—

1. Defluoridation Plants Installed

Hand Pump Attached Plants — 349

Fill and Draw Plants — 283
2. Defluoridation Plants which are Working

HFA Plants — 43

F&D Plants — 197

3. Desalination Plants

Installed — 150

Working — 77
4. Iran Removal Plants

Installed — 9445

Working — 4440

2.67 When asked about the reasons for water treatment plants 
becoming ncuvfunctional it has been stated that the main reason is 
inadequate operation and maintenance after installation and lack of 
trained and experienced staff for O&M work.

2.68 The Committee find that adequate emphasis is not being 
given by the State Governments to address the quality problem of 
drinking water Even if the Government data is to be believed, 
around 10% of the habitations are affected by one or the other type 
of contamination. It is further disturbing to note that water treatment 
plants are becoming non-functional due to inadequate operation & 
maintenance and lack of trained and experienced staff for O&M 
work. Further, water testing laboratories functioning in districts in 
rural anas are inadequately equipped. It is strongly recommended 
that adequate attention should be paid to solve the problem of 
contamination of water to ensure that the rural manes get safe 
drinking water Further, more attention need to be given to the aspect 
of training to the staff responsible for O&M of water treatment 
plants. The Committee urge that necessary guidelines in this respect 
should be issued to the State Governments.



Human Resource Development (HRD)

269 A* Per Performance Budget, Rs. 5 crore were earmarked during 
1999-2000 on Human Resource Development (HRD) out of which 
R* 3.60 crore were released. However, no expenditure has been reported.

2.70 When asked about the reajarm for non-utilisation of funds 
under HRD, it has been mentioned in the written note that during the 
current financial year, Rs, 4.21 cnore have been released under HRD 
till 16th March 2000. The low utilisation of hinds a* indicated in the 
performance budget is due to non-receipt of proposal of HRD activities 
from the State Governments in time. However, some proposals have 
sin ce  been received. As such it is likely that the full available funds 
during 1999-2000 will be utilised. Information regarding utilisation of 
the funds released will be available subsequently.

2.71 When asked how priority to HRD is justified in view of non­
utilisation of funds under this head, it has been submitted by the 
Government that keeping in view the necessity for sustainable water 
supply, there is need of well trained manpower both in programme 
implementation wing and general public. In fact, success of the drinking 
water supply programme is linked with the level of awareness and 
updated skills possessed by the scheme-implementing officials and 
people of the rural areas. In order to achieve best possible results and 
proper use of resources, it would be prudent to accord high priority 
to HRD under the programme.

2.72 Though separate allocation for human resource development 
has been made during 19W-20Q0, the Committee note with concern 
that no expenditure has been reported by States out of the said 
allocation. In view of the n cc^ ity  of well trained *aff responsible 
for operation and maintenance of different drinking water systems/ 
sources, as admitted by the Government, the Committee tu n  that 
State Government* should be persuaded to give priority to human 
resource development.

Sustainability of Water Sources and System

2.73 As per the written note furnished by the Government the 
Rural Water Supply Sector is plagued by the emerging problems of 
sustainability (both source and system). Explaining the gravity of the 
problem, the Secretary during the course of oral evidence submitted;

''Systems have become defund due to the fact that their design 
life is seven to ten years for a hand-pump and fifteen to twenty 
years for piped water supply. They have outlived their design 
life. Apart from thatr a lot of these systems are lying defunct due 
to poor operation and maintenance."



"....the emphasis is on the new construction rather than on 
operation and maintenance. We feel that when we try to cover 
excessive new habitations, the operation and maintenance get 
neglected.'’

2.74 As per the guidelines, upto 15% of the funds released every 
year under the ARWSP to the States/UTs may be utilised for operation 
and maintenance of assets created.

2.75 The Committee arc constrained to note that the poor 
operation and maintenance of different drinking water system* is 
rampant everywhere due to which most of the systems are becoming 
defunct as admitted by the Secretary, during the course of oral 
evidence. They feel that serious attention should be paid towards 
this aspect and necessary instruction* should be issued to the State 
Governments. In view of the gravity of the situation, it is 
recommended that flexibility should be provided to State 
Governments to make expenditure on OfcM u  per their requirement 
The Committee therefore feel that the existing guideline* of making 
expenditure upto 15% on O&M should be suitably revised.
Monitoring

2.76 As per the written reply of the Government, the States are 
required to submit monthly, quarterly and annual physical and financial 
reports in respect of the programme implementation of both ARWSP 
Sn MNP These reports are compiled at the central level in the 
Department of Drinking Water Supply and the compiled information 
gives the overall picture of physical and financial progress of the 
programme, which is found to be adequate. Additional information, if 
any required at any stage is obtained from the State Governments 
separately

2*77 The Committee urge that the monitoring of the programme 
should be further strengthened to ensure 100% utilisation of the 
scarce resources allocated for the programme and to achieve the set 
objective. In view of the fact that a separate Department has been 
created to deal with the drinking water supply, It is urged that tor 
effective monitoring the officers of Central Government should make 
surprise visits to check the performance of the programme. The 
Committee further feel that as the programme involves social and 
economic uplift of the masses in relation to tackling this basic 
problem in run! areas, local MPb should more and more be involved 
in the implementation of this programme.

2.79 The Committee also urge that to have access to the latest 
data to strengthen the monitoring mechanism the latest technology 
like networking of Computer records available with implementing 
agencies/State Governments and the Department in the Centre should 
be done.

The Secretary further stated:



CHAPTER m

OVERALL SCENARIO OF RURAL SANITATION 
IN THE COUNTRY

3.1 As per the replies, at present over 16-20% of rural households 
have access to sanitation facilities. The Restructured Central Rural 
Sanitation Programme (KCRSF) has come into being from 1.4.1999. It 
moves away from the principle of State-wise allocation primarily based 
on poverty criteria to a "demand-driven" approadi in a phased manner 
with a view to achieve atleast 35% coverage of rural population by 
the end of the 9th Flan period, subject to provision of funds by 
Planning Commission.

3.2 When asked about the total requirement of funds for providing 
35% coverage of rural population by the aid of the 9th Plan period, 
it has been staled by the Government that the Working Group for the 
9th Plan recommended a provision of Rs. 6251 crore for coverage of 
50% of the rural population with sanitation facilities during the plan 
period For providing 35% coverage of rural population the requirement 
would be suitably reduced.

Sanitation in Schools

3.3 As per the Sixth All India Educational Survey conducted by
NCERT, out of 570455 primary schools in the country 107986 schools 
have urinal and 61926 have lavatory facility. -

When asked about the planning on the part of the Government to 
provide the basic sanitation facilities to all the schools in rural arms, 
it has been slated in the wiittai reply that considering that the children 
play an effective role in popularising new ideas and concepts, and to 
tap their potential as the most persuasive advocates of the benefits of 
good sanitation practices in their own households, "School Sanitation" 
has been introduced as a separate component in the Restructured 
Central Rural Sanitation Programme (RCRSP). Under the Restructured 
programme, it is proposed to provide toilets at the cost of R&. 20000/­
per unit in rural schools in the county. The pattern of sharing of the 
coat among the Centre, State and the School/ Panchayat will be in the 
ratio of 60:30:10.



Outlay wider CRSP

Rs. in crore

3,4 8th Plan outlay 380

Expenditure incurred 233.77

9fli PUn

Proposed outlay 3150

Outlay agreed to by the Planning Commission 500

Performance during 1998-99

(Rs. in cron)

Year Outlay/Provision Release Expenditure

1998-99 CRSP 100,00 

MNP 213.34

67.00 121.06

109.27

Performance during 1999-2000

(Rs. in crore)

Year Outlay/Provision Release 
(upto 31.1,2000)

Expenditure 
(upto Dec. 1999)

1999-2000 CRSP 110.00 

MNP 20154

50*46 44.19

55.28

3.5 Whoi asked how an expenditure of Rs. 121.06 crore against 
releases of Rs. 67 crore was made under CRSP during 1998-99, it has 
been clarified by the Government that it appears that 
of expenditure has been done by the State Governments. As such 
State Governments are .being asked to clarify the position.

Further so far as under spending under MNP duiing 1998-99 is 
concerned, the Government have stated that the reason for 
underspending under MNP ts attributed mainly to the non-release of 
funds by the State Finance Departments to the implementing agencies 
in the States.



3.6 When asked for the reason of poor position of expenditure 
during 1999-2000 upto December 1999 it has been stated by the 
Government that the Rural Sanitation Programme tuts been restructured 
with effect from 1.4.99 with 50% allocation for Total Sanitation 
Campaign (TSC) in select districts and the balance 50% for the 
"allocation base” programme during the financial year 1999-2000. The 
project proposals under TSC from the State Governments were received 
late and hence the funds under TSC were released during December 
1999 to March 2000. Further, the grounding of the projects is likely to 
take some time and therefore, the details of progress under the TSC 
are awaited.

3.7 When inquired whether any improvement in the implementation 
of the programme has been noticed in the current financial year i.e.
1999-2000 due to radical policy change, it has been stated by the 
Government that under the restructured programme, the allocation 
based programme is being phased out and Total Sanitation Campaign 
(TSC) in a project mode has been introduced with effect from 1.4.99. 
It took some time for the projects to be prepared, examined and 
got approved. It is too early to assess the impact of the new 
programme, as the implementation of the sanctioned projects had just 
commenced.

3.8 As per dati only 16% to 20% of the rural households are 
staled to have sanitation facilities. Equally disturbing is (he position 
of school sanitation where only few schools have even urinal and 
lavatory facilities not to talk of the overall sanitation. The Committee 
are concerned to note that inspite of their recommending strongly In 
their earlier reports for enhancement of outlay and take necessary 
steps to improve the poor situation in the area of rural sanitation, 
nothing substantial Has been done. Only Rs. 500 crore have been 
earmarked for 9th Plan whereas for achieving the stipulated target 
of covering 35% of ru ra l population by the end of 9th Plan around 
Rs. 4375 crore are required as per the information provided by the 
GovcmmenJ. It id again strongly recommended that die Government 
should persuade the Planning Commission to enhance the outlay 
substantially so as to achieve the set objectives of covering at least 
35% of the population by the end of the 9th Flan. The Committee 
would also like to recommend that while planning for providing 
sanitation facilities to schools in the rural areas it should be ensured 
that separate toilets are provided for girls.



3.9 The Committee are unhappy to note lh( poor monitoring of 
the programme by the Government During 199S-99 as per their own 
data, the expenditure has been shown u  Ri. 121.06 crone against 
release of Rs. 67 crore for which the Government have no 
clarification. Even alter the lapse of two years, (he position is yet to 
be checked from the State Governments. Hue Committee take serious 
view of the attitude of the Government towards one of their moat 
important programme and would like that the monitoring of the 
programme should further be strengthened.

3.10 The Committee also recommend that with a view to augment 
Ike resources. Government should enlist the cooperation of local 
Member of Parliament and impress upon him to contribute towards 
this object from his MPLADS fund.

3.11 The Committee find that not only the allocation under the 
programme is meagre, but whatever little Allocation is being made 
is not being spent fully, When aaked for the reasons for under 
utilisation of funds, the Government put forward the plea that it 
took sometime for the projects to be prepared, examined and got 
approved. Hie Committee are not inclined to accept the plea of the 
Government tn this regard and disapprove the way the programme 
has been restructured. They recommend that to ensure 100% 
utilisation of the s u ra  resources, in future proper planning in 
consultation with the State Governments and implementing agencies 
should be made before launching/restructuring any programme.

3.12 The Committee desire that more attention should be paid 
towards school sanitation as children are the best to be educated 
and trained in this regard. It is further urged that sanitation in the 
schools should not only be confined to construction of toilets but a 
holistic approach in thig regard la required. It is strongly 
recommended that adequate allocation should be made for school 
sanitation.

It is further recommended that the implementing agencies should 
make use of the latest technology in respect of construction of toilets 
etc. Necessary instructions in this regard should be issued to the 
State Governments.

29 Chaitra, 1922 (Baku)

N ew D elhi; 
18 April, 2000

ANANT GANGARAM GEETE, 
Chairman, 

Standing Committee on 
Urban and Rural Development



Statement showing 8th Plan outlay (outlay sanctioned and expenditure made) and 9th Plan (outlay proposed and 
. BE 1998-99, RE 1998-99 Actual 1998-99, BE 1999-2000 acid BE 2000-2001 (Plan)

MINISTRY OF RURAL DEVELOPMENT

(Deptt. of Drinking Water Supply)

’  APPENDIX I

(Rs. in Crore)

8th Hill fthPlu lW-ffl© M02XH

a
H(L

Nkot of Setae Outliy Efymb-
ft*

fenmd-
w -
Kdl»

Hi Pit
Cnibb.

a dtf
Apwd
toiiy

TtaPl*.
Count

IE.

tsO!

oiAr
PKfH>
*4  10 

Til Fit

■4 %’baent
m i l
1W >

Di4*r
pjps
*4  fc> 

Ewan

l £  % heme 
cvw I t
w u r a

nan S d w n

i . Ru»l Vbfef Supply Pragnmiw 5100D0 4143J1 180000} il50 1627JM 1612D0 161116 3000-00 JIWDO 1D.U noutt im ao  m s

i Sun! Smttttton snsn U3J7 315MH 5®JO 100J» 84JB 330m moo 10.00 m oo 14L0Q I7J27

Ttal Pan 5410-00 G7M8 21150® I63UW 1679JO 1675,90 33»J3D mm 10.« 33JOjOD 210000* 9.95

*A> P*r M/o Fmaura iiwruditms, 10% of Uh total nriliy iii to b* shown MpifiteJy In th f Budget i i  hrnip u n  p ro v M n  for A c t n c f l t  of Nwth 
Eastern Ke^uxt and Sikkim. Aaxrxltn^ly, lOm provUtoo, whldi totals upto to  Iin.OO m ,  h u  been taken out fran «*d i scheme w d  shown 
■epintely In the budget under Major Head 255 Z.



Statement Showing 8th Plan outlay (outlay sanctioned and expenditure made) and 9th Plan (outlay proposed and 
sanctioned, B,E. 1998-99, R.E, 1998-99, Actual 1993-99, B,E, 1999-2000 and B.E. 2000-2001 (Non-Plan)

MINISTRY O F RURAL DEVELOPMENT

(Deptt. o f D rinking Water Supply)

APPENDIX II

(Rs. in Crore)
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APPENDIX 111

Statement Showing expenditure and coverage of villages/habs under Rural Water Supply Programme

S.No. Year Expenditure 
(Year-wise) 

(ARWSP+MNP) 
(Rs. in Crore)

Coverage of 
Vill./Hab.
(year-wise)

Cumulative 
Coverage of 

Vill./Hab.

%age increase 
(Year-wise) 

in Phy. achieve

Ratio
Fin./Phy.

(Year-wise) 
(Rs. in Crore)

1 2 3 4 5 6 7

1986-87 799.48 54346 593898“ — 0,015

1987-88 877.69 57978 651876 8.89 0.015

1988-89 1019.34 55043 706919 7.79 0.019

1989-90 1046.29 44228 751147 5.89 0.024

1990-91 987,06 38804 789951 4.91 0.025

1991-92 1197.80 36500 826451 4.42 0.033

1992-93 1288.14 34360 860811 3.99 0.037

1993-94 1422.25 41488 902299 4.60 0,034





APPENDIX IV

Financial Progress under Rural Water Supply Programme 
(ARWSP and MNP) during 1998-99

(Rj. in lakhs)
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Summary Budget Releases Expend.

ARW5F (Norm* 1 +■ DDF) 23187,25 159546.00 143988,16 157147,91

Monitoring lc Evaluation 10000 ££.£>0 68 JO

ARWSP (MficI Unit*) 250-00 232,55 23155

Mini-Missions LOO 0,00 d.oo

Sub-Missions 100 15622.69 15ZS4-56

Professional Services 300.00 270,00 270.00

Research 150.00 130.60 138.60

CAPAHT 1328.00 1.00 0 0̂0 378.35

HRD/Training 500.00 191.75 73-80

m e 45000 179,87 2.16

MIS 1200.00 357.00 17,51

Exhibition 10.00 000 D.00

Seminar/Conference 90.00 182 1.35

Assistance from WHO/UNICEF 90.00 12.16 1Z.16

CPMC, Bombay-Other Charges 10,00 0.00 0,00

Grand Tolal 24515-25 162700.00 161064.20 173627,75



Financial Progress under Rural Water Supply Programme (ARWSP ANDMNP) during 1999-2000

(Rs, in lakhs)

APPENDIX V

Accelerated Rural Water Supply Programme Minimum N«d& Programme

SI.
No.

Stale/IT Month Opening 
bilanfe 
as on 
H .tt

Allocation Ktkastt TceiI 
Availab­
l y  cf 
fund$
H+fl

E*peri'
ditutt

Expend

Av̂ ila" 
bk funds

Expend. 
As *  of 

Allocation

Provision Expwv
dituiP

Expend, 
v  % 

of provi* 
sion

1 2 3 4 5 6 7 & 9 10 11 13 13

1, Andhra Pradesh 12 0.00 9143.26 12534,37 12534,37 8255,00 65,06 90-29 9283.51 8S62 95

2 Aninacttal Pradesh 11 99877 2476.00 1980.80 2979,57 1136.53 3B, 14 45.90 4286 1714.19 40

3, Assam 12 5381.47 4180,00 209000 7471,47 3323.71 44.49 79.51 5535 4084.95 n

4. Bihar 10 126950 9380.00 0.00 J 269.50 335-48 2843 3-58 4000 21X12 5

S. Goa m 203.45 353.92 0.00 203.45 15.83 7.78 4.49 493.3 240191 4S

6. Gujarat 11 2063.30 6023 52 7406,52 9469.82 4767.39 50.34 79.08 21920 13621.96 62

7, Haryana 12 592,49 18&3.9! 1507.12 2099.il 1911.20 91.03 10145 3990 326836 81







Sununuy Budget Releases Expend.

ABWSP (|4orau] + DDF) 37799.44 17637’}.00 113351.37 127035.04

Monitoring b  Evihiation 100.00 5,10 OjOO

ARVV5F  (MU Unite) 250.00 15*.*5 40M

MtaHvUMiDM QJ0Q 0-00 aoo

Swb-Mtoriots* 1.00 SiST3i 203J 4

Fnfw lonil Sw V a 500JX) 0.00 am

m oo 25.79 25.79
CAPAKT **366 0.00 0.00 79.00
HKD/Titirttog 500.TO 360.76 OjOO

IEC SD jDO 5350 Ojot

ME UWJDO 1231-W 0JM

EriiAriUon lQjOfl OW a  00

Saniiwr/C<Mferen«e 25,00 0.00 0-00

Antftm x ban WHO/UNICEF 23,00 0.00 0,00

CPMC Bomb*)-—Other Chugs 10.00 0-00 0.00

Gftfld TbUl x w s a lftMOOjOO 120640-26 127383.17



APPENDIX VI

List of Pilot Districts for Institutiofi&Hsmg Community Participation 
In Rural Water Supply Programme

SsNo. State Pilot District! 
Identified by Hie 

S tats

S. No. State Pile* Dtatricto 
Idntiflad by A t

S M s

1 2 3 4

1. Andhra Ptadeah l. OUttoo* 7, Htanadial lYadeah 17. Sumaur

1 Na%nnda 8- fumow dt KaahmJr 10. Scfaiagar

3. Ptakaaam 19. UdhaApur

4. Khwwnam 9. Karnataka 20. BrfUiy

2, A m udul Pndcsh & Lohlt 21. Myjnje

«. Wwt XL M ttgakn

3. Asam 7, Kunrup 10. K tnja 23. K n n g p d

I 3w llpw 2L Kfilun

* Joriwt 11. Madhya fraduh 25. Sahfm

A. Uhai 10. Dhanb*d » . Ow*lkw

11. ValihiU 27. NanlHghpur

5. C«4>#W 12 Rijfcrt 29. JUlHD

13. VWwMia 29. Kufcangibad

M. Sunt 12. M ihaniM n 30, Dhuk

31. Anttimtl

6. H u y w 15. K unil 32. Ntndad

Ul Yamuna N «ftr 33. Ralgad



13. Mizoram

14 NigaUrtd

15, O rtm

16, Punjab

17, Rajasthan

m  Sttklm

34. Senhhlp 
(Axzwil South)

35. Pimnpur

& S m terg n li

37. Gkflftm

3S. Btakm c

39. BeHtind*

4a Mogi

41. Alwur

42. B u m r

43. SUcw

44. Jilp ill

45. Stfckhn South

46. Sikkim

19. TiinU Nadv

2D. tHpuc*

21- UBto Pndeth

2L

47. Cmmbaton 

4ft. Iftfflm*

49. Cuddilcn 

SO- ^pfAbtliir

51. VtatTH|™

52.’ Lactaow

53 . Mlrxrpiu 

5*. Ostrtdiuli

55. Sooriihuliv

56. Agn

3P, Mhtaufwr 

»  N. 24 P lti^ iu



COMMITTEE ON URBAN AND RURAL DEVELOPMENT
{1999-2000)

MINUTES OF THE SEVENTH SITTING OP THE COMMITTEE 
HELD ON WEDNESDAY, THE 22ND MARCH, 2000

The Committee sat from 1500 his, to 1715 his. in Committee Room 
JE' Parliament House Annexe, New Delhi.

PRESENT

Shri Anant Gangaram Geete — Chairman

M embers 

Lo* Sabha

APPENDIX VD

2. Shri Mam Shankar Aiyai

3. Shri Padmanava Behera

4. Shri Jaswant Singh Bishnoi

5. Shri A. Brahmaniah

6. Shri Swadesh Chakrabortty

7. Shri Haribhai Chaudhary

8* Shrimati Hema Gamang

9. Shri Holkhomaixg Haokip

10. Shri R.L Jalap pa

11. Shri Babubhai K. Katara

12. Shri P.R. Kyndiah

13. Shri Bir Singh Mahato

14. Shrimati Ranee Narah

15. Shri Ramchandra Pas wan



16. Sim Chandiesh Patel 
17 Shri Dtuuun Raj Singh Patel
18. Prof. (Shrimati) A.K- Premajam
19. Shri Nikhilnunda Sar
20. Shri Maheshwar Singh
21. Shri Sunder Lai Hwari
22. Shri D. Venugopal
23. Shri Chintaman WanA§a

Rajya Sebhu

24. Shri S. Agniraj
25. Shri N R. Dasari
26. Shri C. Apok Jamir
27. Shri Onkai Singh Lakhawat
28. Dr. Mohan Babu
29. Shri Onward L. Nongtdu
30. Shri N. Rajendran
31. Shri Solipeta Ramachandra Reddy
32. Shri Suryabhan Patil Vahadane
33. Shri A. Vijaya Raghavan

Secretariat

1. Shri S,C. Rastogi —
2. Shri R, Kothandaraman —

3. Shrimati Sudesh Luthra —

Joint Secretary 
Deputy Secretary 
Under Secretary

Representative* o f the Ministry of Rural Development 
(Department of Drinking Wafer Supply)

1. Shri S.K. Tripathi —
2. Shri Anil Kumar —
3. Shri Satdsh Chandra —
4. Shri F.K, Chakraborty —
5- Smt RV Valsala C. Kutty —
6. Shri N. Kittu -

Secretary (DWS) 
Joint Secretary 
Joint Secretary 
Addl. Adviser (TM) 
Director 
OSD <T)



2. At the outset, the Chairman welcomed Shri S-Agniraj, M R who 
has been nominated as a member of the Committee with effect from 
16th March, 2000. Thereafter the Chairman welcomed the 
representatives of the Department of Drinking Water Supply in the 
Ministry of Rural Development to the sitting. He also drew the attention 
of the witnesses to the provision of Direction 55(1) of the Directions 
by the Speaker,

3. The Committee then took oral evidence of the representatives of 
the said Department in connection with the examination of the 
Demands for Grants of that Department for the year 2000-2001*

4- A verbatim record of the proceedings was kept.

The Committee then adjourned.



COMMITTEE ON URBAN AND RURAL DEVELOPMENT
(1999-2000)

MINUTES OF THE TWELFTH SITTING OF THE COMMITTEE ON 
URBAN AND RURAL DEVELOPMENT HELD ON WEDNESDAY, 

THE 5TH APRIL, 2000

The Committee sal from 1500 his. to 1615 his. in Committee Room 
'B' Parliament House Annexe, New Delhi

PRESENT

Shri Anant Gangaram Geete — Chairman

Membess 
Lot Sabka

APPENDIX VUI

2. Shri M aiu Shankar Aiyai
3. Shri Jacwant Singh Bishnoi
4. Shri A. Brahmaxiiah
5. Shri Swadesh Chakraborty
6. Shri Harifahai Chaudhaiy
7. Shri Qiinmayanand Swami
&. Prof. Kailasho Devi
9. Shrimati Hama Gamang

10. Shri Holkhomang Haoldp
11. Shri Bibubhai K. Kitaia
12. Shri Madan Lai Khurana
13. Shri P.R. Kyndiah
14. Shri 0ir Singh Mahato
15. Shrimati Ranee Narah
16. Dr. Ranpt Kumar Panja
17; Shri Ramchandia Pwwan
IB. Shri Dtiaram Raj Singh Patel
19. Shri Nilchilananda Sar



20. Shrimati Shabana Azmi
21. Shri Kamendu Bhattachaijee
22. Shri N.R. Dasari
23. Shri C. Apok Jamir

24. Prof, A. Lakshmisagar
25. Shri Solipeta Ramachimdra Reddy

2. The Committee took up for consideration the draft Report on 
Demand for Grants (2000-2001) of the Department of Drinking Water 
Supply (Ministry of Rural Development).

3. The Committee adopted the said draft Report on Demand for 
Grants (2000-2001) with certain modifications as indicated in Atmzxure.

4. The Committee then authorised the Chairman to finalise the 
said Report after getting it factually verified from the Department 
concerned and present the same to (he Houses of Parliament

S ecretariat

1, Shri S.C Rastogi Joint Secretary 
Deputy Secretary 
Under Secretary

2. Shri R. Kothandaranum
3. Shrimati Sudesh Luthra

The Committee then adjourned,



ANNEXURE

(See para 3 of Minutes dated 5.4.2000)

SI. Page Para Line Modifications
No. No. No.

1 2 3 i 5

1- 3 2*2 — For para 2.2 read the following:

JThe Committee hope that with the 
creation of a separate Department 
of Drinking Water Supply, more 
focussed attention would be given 
to achieving the target of making 
available potable drinking water to 
ail habitations and schools within 
the time-frame of five years (2000­
2005) stipulated in the National 
Agenda for Governance. To this 
end, the Committee urge:—

* high-level political coonjinatlari 
between the Centre and the 
States to achieve the time-bound 
target in an area which falls 
primarily within the competence 
of the States;

* entrusting the fundamental 
responsibility of planning and 
implementation of the 
programmes of the Department 
to the Panchyat Raj Institutions; 
and

* the provision of adequate funds 
on a priority basis to achieve the 
social right of all citizens to 
potable drinking water in

' accordance with the Directive 
__________  _____________________ Principles of State Policy.



Whik appreciating the importance 
being attached by the Government
to the supply of drinking water, the 
Committee /eel that the Central 
Rural Sanitation Programme is no 
less important than the drinking 
water supply. They therefore, 
recommend that the said 
programme should also be given 
due importance and efforts made 
to make it a success.'

After 'Action Plan' insert

'clearly indicating the total 
requirement of funds year-wise/

At the beginning of the para insert 
the word 'Comprehensive'

After para 2,7 insert the following

'As per para 2.92 of the guidelines, 
the States/UTs shall prepare annual 
action plans six months before the 
commencement of the financial 
year. Thus for the year 2000-2001, 
the State Governments were 
required to finalise their annual 
plans by October, 1999. When asked 
whether States/UTs have furnished 
their annual plans, by October 1999 
as stipulated in the guidelines it has 
been submitted in (he written reply 
that none of the States submitted 
annual plan by October 1999. It has 
further been submitted by the 
Government that action plans of 
most of the States would be 
finalised by the end of May, 2000/



f o r  'a c tio n  p la n s ' read  
‘comprehensive action plans

: A fter  lin e  2 , insert

"F u rth er n o ne o f th e  S ta te  
Governments furnished their annual 
action plans by October, 1999 as 
stipulated in the guidelines, thus 
w asting at least a six th  o f the 
fin a n c ia l year, 2 0 0 0 -2 0 0 1 . T h e  
Committee would, therefor, like to 
be apprised o f the details of those 
States/UTs which did not furnish 
the annual plans as stipulated in 
the guidelines."

9 Before 'co v erag e ' insert 'fu ll '

13 After 'recom m end that' 
insert

'th ro u g h  h ig h  le v e l, co n certed  
co o rd in a tio n  b e tw ee n  th e 
G o v ern m en t and the P lan n in g  
Commission/

—  After para 2.13 insert the following:

'2 .1 4  T he G ov ern m en t and the 
P lan n in g  C o m m iss io n  sh o u ld  
urgently consider at the highest 
possible level, in consultation with 
h ig h -lev e l S tate  a u th o rities, the 
exponential increases in financial 
a llo ca tio n s  and d isb u rse m e n ts  
required to a tta in  the drink in g 
water goals of the National Agenda 
for Governance, and the political



and administrative steps that need 
to be taken, including the key 
question of the empowerment of 
the Panchayats in this regard, as 
provided for in (he Constitution, in 
this context the role of the Gram 
Sabhas needs specific attention, 
with the role of the Gram Sabhas 
in Fifth Schedule Areas being 
defined in terms of (he provisions 
of the Panchayats (Extension to 
Scheduled Areas) Act, 1996 passed 
by Parliament. The Department 
should also coordinate with the 
Ministry of Human Resource 
Development (Department of 
Women and Child Development) 
the responsibilities which could be 
entrusted to the Gram Mahila 
Sabhas set up under the Indira 
Mahila Yojana, Moreover, the 
disturbingly low priority being 
given to nun water conservation, 
including traditional methods of 
water conservation, as well as the 
minscute expenditure being 
incurred on this vital matter, needs 
urgent high-level review.

10. 12 — “  After para 2.22 fuser*

'When asked about the details of 
the main technological or 

. . managerial insights attributable to
RGNDWM, it has been submitted 
by the Government that technical 
expertise on water supply sector 
especially on sustainability and





After Para 2,24 insert the following;

The Committee observe from 
the data given above and in 
Apperidix III;

• thine has been a drastic fall of 
nearly Rs. 800 ciore between 
19&S-99 and 1999-2000 in 
expenditure reported by States/ 
UTs and implementing 
agencies;

* the number of habitations 
covered has shrunk by more 
than half, from 1.13 lakh in 
1996-99 to 0.43 lakh 
(provisional} in 1999-2000;

• this has resulted in a dramatic 
decrease in the annual 
percentage growth of physical 
achievement from over 9 per 
cent and 8 per cent respectively 
in the previous two years to 
fust over 3 per cent in the last 
financial year;

* that it took 13 years for the 
ratio of financial to physical 
achievement to double from 
1986 to 1999r whereas in a 
single year, 1999-2000, the ratio 
has more than doubled.

The Committee desire that the 
implications of these serious 
shortfalls be carefully by
the Government and corrective





5 4

1 2 3 4 5

reco m m en d atio n s o f the S tate  
Finance C om m issions, U ntil the 
C o n stitu tio n a l o b lig a tio n  of 
ensuring the "sound finances" of 
the Panchayats is met in adequate 
measure, the Panchayats will not be 
ab le  to o p erate  an d  m ain ta in  
drinking water facilities at the level 
which will give ''satisfaction" to all 
categories of users—w hich is the 
fundam ental assum ption  behind 
this schcm e. The end result of 
lo ad in g  the en tire  fin an cia l 
responsibility for O&M on users/ 
Panchayats could be that the better- 
off will be better provided for and 
the worse-off will be neglected, or 
ev en  ab an d o n ed . T his is 
unacceptable. The Committee urge 
the Government to reconsider this 
matter to ensure that the proposed 
p ilo t p ro je c ts  are su c ce ssfu lly  
im p lem en ted  w ith  a view  to 
ensuring the rapid extension of the 
scheme to all districts. Moreover, it 
is the right and responsibility of the 
Government to establish criteria for 
the identification of districts for 
pilot projects. The Committee regret 
the v o lu n tary  ab n eg atio n  of 
re sp o n s ib ility  for th is  by the 
G ov ern m en t* F in ally , it is  th e 
responsibility of the Government to 
sensitize external agencies to the 
need for providing local inputs in 
p ro jec t fo rm u la tio n  and the 
implementation of their "sh elf of 
pro jects" and the im perative of 
rooting their proposed institutional 
set-up in the Constitutional scheme 
of elected local self*Government/



18. 23 2.49 3 from Befvte 'is' insert
bottom 'specifically their financial capacity'

19. 27 157 11 to 13 For 'yet the responsibility of
endowing the above mentioned 
powers with Panchayats has been 
Indicated to be with the State 
Governments.'

Read
'legally authorised local authorities, 
yet the Government appeal to be 
hesitant over using their full 
persuasive powers to urge State 
Government at the highest possible 
level to devolve to the Panchayats/ 
legally authorised local authorities 
the required finances and executive 
powers authority and responsibility 
to fulfil the high duty which ought 
to be vested in the Panchayats of 
ensuring drinking water facilities 
for all at the required level of 
quality, operation and maintenance,
as a social right of all sections of 
society and every citizen's essential 
entitlement'

20. 40 3,3 — Aih! at the end

The Committee would also Like to 
recommend that while planning for 
providing sanitation facilities to 
schools in the rural areas it should 
be ensured that separate toilets are 
provided for girls. The Committee 
also recommend that with a view 
to augment the resources. 
Government should enlist the 
cooperation of local Member of 
Parliament and impress upon him 
to contribute towards this object 
from his MPLAD5 fund/


